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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 36460/2012
(Arising out of inpugned final judgnent and order dated 12/09/2012
in CMAP No. 3862/2012 passed by the Hi gh Court of Judicature at

Al | ahabad Bench at Lucknow)

M S PANTALOON RETAIL (INDIA) LTD. Petiti oner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)
(Wth application for exenption fromfiling official translation
permission to file additional docunents, stay and prayer for
interimrelief and office report)

Date : 14/07/ 2014 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE FAKKI R MOHAMED | BRAH M KALI FULLA
HON BLE MR JUSTI CE SHI VA KI RTI SI NGH
For Petitioner(s) Nagendra Rai, Sr. Adv.
Shant anu Sagar, Adv.
Smar har Si ngh, Adv.
Shashank, Adv.
Prerna Singh, adv.
Chandra Prakash , Adv.

SFSSSS

For Respondent (s) Ms. Reena Singh, AAG
M. Abhi nav Kumar Malik, Adv.
M. Ravi Prakash Mehrotra, Adv.

UPON hearing the counsel the Court made the follow ng

ORDER
At the request of the counsel for the
respondent - State four weeks’ time is grant ed to

file counter affidavit.
Time, as prayed for, is granted.
Post along with SLP(C) NO | 4690 of 2014.
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